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IN THE CENTRAL ADMINISTRETIVE TRIBUNAL HYOERABAD BENCH

HYDERA BAD

0.4.N0.301/98

Jetween:

ATLakshmi

And

1. Tha Sacretary,
fiinistry of Urcban Uglfare,

and Employment, Rirmgn Bhavan,

New Delhi.
2. Director General of (Morks,

Mirman Bhayan,
NEU Delhi.

Hydsrabad,

4. Supetintendent Engifjeer,
Hydsrabad Central Circle,
Xoti, Hyderabad,

Counsael Por the Applighnt

Counsel for the Respeqidents

CORAM:

THE HON'BLE SHRI R.RANGARAJAN

u

Date of Order: 21.3.96.

':;:Applicant:'

3. Chief Engineer, Souph Zone - II,
Church Suilding, Tiflak Read,

T:;RBSpUndGntS.
Mr.P.B.VMijaya Kumar

Mr:Uthimanna, Addl.bGSC.

MEMBER (A)

conbda ..
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0.4.N0.301/36

scale of pay of Bs,12(

>

J U

y

Date of QOrder: 21,3.96

0 GEMENT

X As per Hop'ble Shrji R.Rangarajan, Member (Admn.) X .

The applicant| in this OA joined as DraughtsMan

Gr.III on daily wage basis w.e.f, 24.8.83 under Executive

Engineer, Hyderabad Cen

as such till 1.12.86.

+ral Division-III and she continued

When she aepplied for fegularisation

of her appointment agalinet the vacancies that was reported to

eeodl,

have been scceeding at]|that time tbe department dispensed withfs,

services, ‘In view of

Yhe above she filed OA,592/86 which was

disposed of on 7.11.89|with the following direction:-

" We direct that
be regularised
of Draughtsman

the applicant's services shall
by the respondents in the category
Grade-III, The seniority of the

applicant woulg| be determined on the ranking
given to her iflrediate junior whc was selected

along with her

cf reservationJetc., in accordance with the roster

point. We mak
not be entitle
1986 till the
dents are dire
to the applica
the date of re

2. - In pursuvang

as Draughtsman Gr-II1

seniority w,e. f. 1.3,

in the year 1986 subject to rules

W it clear that the applicant would
for arrears of remuneration from
Fate of her appointment,., The respon=-
rited to give the order of appointment
!

t within a period of one month from
eipt of this order.®

¢ of the above direction she was appointed
by order dated 1.3,90 in the minimum
P’204° by R4. Though she was given her

B0 initially and after going tﬁbugh her

representation extending her seniority w.e. f, 7.1.86, (@hen

she requested for iying her the nptzonal increment she was

/MUAAA.UﬂLﬁfm1§
- y the impugned order No.

away from service she

41/5/95/Admn.I dated

3. : This OA is

respondents to fix th

filed praying for a direction tonthe

e pay of the applicant w,e,f, 1.3.90

INYS

notionally by takinP

“the seniority w,e,f, 7 10.86




" set aside and R2 is

and- order payment of

salary together with

quashing the proceedir

4, The impugned

request for notional

in the office of D.G.

this was personally
who is impleacded as
to give a direction
perusing the judgeme:
7.11.89 and especial

and give % speaking

skme besides payment of difference of

ihterest at 18% from 1.3,90 onwards by

8 No.41/5/95/Admn,.I dated 6.2.96 of R3,

memo dated 6.2,96 indicates that her

8y 2 F ?%QWWJvQL.}&aMAwﬁg
ay, was rejected by the competent authority

but this order does not indicate that

jected by the Director General of Works

in this OA. Hence it is justifiable
R2-sé§;&é examine fhis caée after

t of this Tribunal in 0#.592/86 dated
y the portion which was extracted above

rder. R2 shoulé ensure that the final

[
order wilt=km commur

3 months from the 4ds

5. In the resg

cated to the applicant within aperiod of

e of receipt of a copy of this order.

1t, the impugned order dated 6.2.96 is

irected to give a speaking order after

perusing the judgem
0A,.592/86 especiall
communicate his ord

3 months from the 4

nt of this Tribunal dated 7.11.89 dn

the. extracted portion above , RZ2 should

r to the applicant within a period of

te of receipt of a copy of this order.
s disposed of at the admission stage

{ R.RANGARAJAN )
(Member (Admn. )

: 21st March, 1996

( Dictated in Open Court)

6. "The 0.A.
itself. No costs.

Dated
sd

ppey

/W "

1éﬂ :




Copy to:

1. Thaz Secrstary,

Ministry of Urban Welfar

and Zmploymant, Hirman
Hew Dmlhi,

wan,

2. Dircotor Goeneral of  WorWks,

TC
firman 3havan,
dew Delhi, -

3. Chi=f Znginesr, South Z
Church Building, Tilsk
dydersbad,

4, Sunazrintsndent Cnoineer
Hydersbad Central Circl
Koti, 'yderab:d.

5. One coay to fr,P.B.Mije
C.T,liyder~bad,

7. Cnz copoy to Library,Ch

8. &Nz opirs cony.

YLKR

Hydérﬂbﬁd.
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